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Present: Sh. Rohit Sharma, counsel for the petitioner.
Sh. Sanjay Goyal, counsel for the respondents.

1L Learned counsel for the respondents submits that the réspohdents have

already passed the order fixing pay of the petitioner, which the learned

~N ~ counsel for the petitioner endorses. He further states that payment

including arrears will be made to the petitioner within a month’s time.

2. In view .of' ‘the above, there does not. appeér to be any willful
disobeyance on the part of the respondents,\ therefore,. this CP is
dispds‘ed of a’t this stage. We expect that the reépondents will abide' by

their statement and release the‘payment within a month otherwise the

petitioner would be at liberty to move an application for revival of the

CP. Notices issued are discharged.
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